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. OA 199/95-(30) * Dated:6.12.1999 .

_ :shri P.M.A. Nair; counsel ---f‘or-'th,e‘-i
- ‘respondents. .

. -1t is" noticed that the

;- learned counsel-for the ‘applicant’
- -was “not - present on earlier two
--“occasions.’y List - opportunity - is.

~ granted. Adjourned to 23.12,1999.:
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None for the-applicant.




